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01011t DATED OL-07-20040 

While the Applicant was working 

as a D tive r in Doo r4a rshan I s H. P. T. V. (kiigh 

Power Transmeter View Centre at Cuttack,,he 

was eagupyirg a staff Quarters on payment 

of krv7/. per montki in the premises of 

li.P.T.V. Centre at Cuttack,on his transfer 

to Sambalpur (vii.e order dated 30,91,2003) 

he preferred a representation under Annexure-

A/2 challenginshis said transfer, Pending 

consideration of his sait grievanee(as 

raised under Annexare-A/2 dated 11.2.2603),, 

the Applicant proceeded to join the new 

station at sam*alpur.~where he is now 

continuing. howeve r,, hiis family is still 

continuing to occupy the staff quarterso in 

question, within the toremises of H.P.T.V. 

Centre at Cuttaak.Without giving consitera.-

tion to his grievances (as raise4i under 

Annexare-A/2 elated 11,2,2003 to 4rinS him 

to cuttack 6q to post him at Dhenkanal 

or at Balasore)the autherities have imposed 

higher rate of rent(for occupation of the 

quarters in question)on the Applicant under 

Annexure-5 dated 01,69., 2003# it is the case-i 

of the Applicant that before imposition of 

higher rate of rent under Annexure-5 4ate4i 

1.%2603,the Applicant was not put to any 

notice to have his say in the matter an&, 

therefore,, challenging such notiae of 

enhancement of the House Rent (to be a 

case of violation of the pri-ciples of natu- 

ral justiae)#the Applicant has preferred 

this GriSinal Application ~In4er Section 19~ 
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of the Administrative TriftnalsAct,,3165, 

mespondents#lvy filing a counter 

have explained thQt since under the Rulesea 

Government servant on his transfer is entitled 

to keep the quarters for two months 

only in his ols! station and thoush# in 

ex,ceptional circumstances, the said period 

can be extended for some more time(on receipt 

of the request of the Govt.rervant) and the 

Applicant having failed to 49 either of the 

(-~ ~ (-A) 

ingredients#the Respondents were Justified in 

asked the Applicant to pay the rent at the 

-erescriJbeal higher rates. 

heard Mr,l~ i3.mohapatraLearne41 

Counsel appearing for the Applicant and Mr,S.; 

Jena* Learned Ai4itional Standing Counsel 

appearing for the Respondients and perused 

the materials place& on recWtL 

During the course of hearing, 

Learnei Counsel appearing for the Applioant, 

at the out set, submitted that the Applicant 

wants to pursue his grievances before his, 

authorities who have the power to condone / 

exempt tl'Ae Applicant from oaying the rent 

at a higher rate and to allow the Applicant 

to retain the questAbre for further more time 

(for which his representation under Ar)ne=re-

A/4 elated 25.c7.2003 is still pending) a 

c?irection be issued to the Respondents to 

dispose of his pending representation within 

a ptipulated period. 

Is the above view of the matter, 

without going to the meritsj, this O.A. is 
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hereby disposed of with a direction to the 

itespondents to dispose of the pendin,5 

representation of the Applicant within a 

pe riod of thirty days from the date a f 

receipt of a 091PY 'Of this order and until 

then lifenSe fees at the normal rate(not in 

enhanced rate) be only recovered from the 

Applicant. 
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